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O.A.No.84/2002 
- 	 - 

(I 	11.6.02 	Writtan statement has been filed. 

The matter may now be posted for 

hearing on 15.7.2002. 

liamber. 	 V i c e—Cha i rma n 

mb 

15.7.2002 	Heard the learned counsel for 

the 	par.ies. • Hearing 	concluded. 

	

Owzro'-rL'\.  1'(\S 	 Judgment Idelivered in open court, 

t' 	. 	 \]ept 	in 	separate 	sheets. 	The 

applicatioh is allowed. No order as1 

•t?b costs. 

,Ai; 	nkm erneH 	 Vice-Chairman 

	

d/d 	•' 

4Z4Q 	 - 

•••• ••••• ••••••• 

It 	 t 



CENTRAL ADMINISTRATIVE TRIflAL 
GU11AHATI MLcNCEL 

o.A./1xxx No. 84 	 of 2002 

15.7.2002  
DATE O1 DECISION 

fMrLsPutui Das Choudhury 	 APPLIc]\TJT(S) 

A.C. Buragohain, Mr N. Bora and 

Mr - D .- B-ora  

VERS[JS - 

The Union of India and others 

Mr A.K. Chaudhari, Addi. C.G.S.C. 	 VOI ThM -- 	
EPONJENTa. 

DjDiE MR JUSTICE D.N. CHOWDHURY, VICE-CHAIRMAN 

TiE :IaJ'3LE MR K.K. SHARMA, ADMINISTRATIVE MEMBER. 

1. vether Reporters of local papers may be allowed to see 
t ha ud omen t  ? 

2 	To be referred to the R:porter or not ? 

.'Jbcther their Lordship5 wish to see the :tir copy of tha 
judgment ? 

;dether the judament ic to ho circulated to the other 
Benches ? 

Judqmnt delivered by Hontble Vice-Chairman 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

Original Application No.84 of 2002 

Date of decision: This the 15th day of July 2002 

The Hon'ble Mr Justice D.N. Chowdhury, Vice-Chairman 

The Hon'ble Mr K.K. Sharma, Administrative Member 

Mrs Putul Das Choudhury, 
Assistant Accounts Officer (Cash), 
Office of the Chief Genereal Manager, 
Telecom, Assam Circle, 
Ulubari, Guwahati 	 Applicant 

By Advocates Mr A.C. Buragohain, 
Mr N. Bora and Mr D. Boro. 

- versus - 

The Union of India, represented by the 
Secretary, Telecommunicatio, 
New Delhi. 
The Chairman, 
Bharat Sanchar Nigam Ltd., 
Government of India Enterprises, 
New Delhi. 
The Chief General Manager, 
Telecom, 
Bharat Sanchar Nigam Ltd., 
Assam Telecom Circle, 
Guwahati. 
The General Manager (Finance), 
Office of the Chief General Manager, 
Telecom, 
Guwahati. 
The Chief Accounts Officer (TA & TR), 
Office of the Chief General Manager, 
Telecom, 
Guwahati. 	 Respondents 

By Advocate Mr A.K. Chaudhuri, Addi. C.G.S.C. 

0 R D E R (oRAL) 

CHOWDHURY. J. (v.c.) 

By order dated 3.1.2001 the respondent authority, 

amongst others promted seventyeight Junior Accounts 

,\ 

	

	Officers/Assistant Accounts Officers of the Indian Posts 

and Telegraph Accounts and Finance Service, Group-C/ 
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Group-B (Gazetted), Telecom Wing to the grade of Accounts 

Officer in the Indian Posts and Telegraph Accounts and 

Finance Service Group-B (Gazetted), Telecom Wing on purely 

temporary and .Adhoc basis in the scale of pay of Rs.7,500-

250-12,000 for one year with effect from the date of 

assumption of charge vide Department of Telecommunications 

O.M. No.105/99-SEA(PART) dated 20.12.2000. The said 

promotion order also included the name of the applicant at 

serial No.52. In the natural course, the respondents were 

required to give the applicant a posting. Instead, on 

I erroneous interpretation of the norms, more particularly 

of Clause 7 of the order of promotion the respondents 

failed to give effect to the promotion order of the 

applicant. Clause 7 of the order of promotion reads as 

follows: 

11 The above promotion of the Officers 	are 
further subject to the condition that no 
disciplinary/vigilance case is pending against the 
Officer(s). In case any disciplinary/vigilance case 
of the type referred to in DO P&T OM No.22011/4/91-
Estt.(A) dtd. 14.9.92 is pending against the 
Officer(s) any punishment like stoppage of 
increment is in operation, the Officer(s) should 
not be promoted or relieved on promotion/transfer 
without the specific approval of CO.BSNL. 
Information in this regard may be brought to the 
notice of the CO.BSNL forthwith. 

Admittedly, the said clause was inserted in the light of 

the DO P&T O.M. No.22011/4/91-Estt.(A) dated 14.9.1992. 

The said Office Memorandum was issued as a sequel to the 

Judgment of the Supreme Court dated 27.8.1991 in Union of 

India and others 1J.  K.V. Jankiraman, reported in AIR 

1991 SC 2010. The said judgment basicaly speaks of 

adopting the sealed cover procedure in cases where 

disciplinary proceeding is/were pending. As per the 

Memorandum the competent authority issued appropriate 

instructions not to withhold promotions on arbitrary 

ground ........ 

I 
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ground. The guidelines were issued for adopting the sealed 

cover 	procedure 	and 	for 	finalising 	departmental 

proceedings expeditiously. Para 5.1 of the said 

communication, on the other hand permitted the appointing 

authority to allow adhoc promotion to the Government 

servant in the event it comes to a conclusion that it 

would not be against the public interest to allow ad hoc 

promotion to such Government servant. 

Admittedly, there was no disciplinary proceeding 

pending against the applicant when the case of the 

• applicant was considered and she was, in fact, promoted. 

The disciplinary proceeding relied upon by the respondents 

in withholding the promotion of the applicant was 

initiated after the order of promotion dated 3.1.2001. The 

charge memo was issued only on 30.5.2001 and the same was 

served on the applicant on 18.6.2001. The respondents, in 

the set of circumstances was not justified in withholding 

the promotion. 

The respondents submitted their written statement 

and in the written statement they have clearly stated that 

the show cause notice was issued to the applicant by the 

General Manager, Telecom, Guwahati on 30.5.2001. 

I have heard Mr N. Bora, learned counsel for the 

applicant, and Mr A.K. Chaudhari, learned Addi. C.G.S.C. 

at length. Considering the facts and circumstances of the 

case, we are of the opinion that the respondent authority 

fell into obvious error in not giving effect to the order 

of promotion on the purported ground of a disciplinary 

proceeding, which was initiated after the order of 

promotion was issued. This cannot be a ground for 

withholding......... 
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withholding the promotion of the applicant and accordingly 

the respondents are directed to give effect to the order 

of promotion of the applicant forthwith and give her a 

posting. 

The respondents shall, however, proceed with the 

disciplinary proceeding and take necessary steps for 

finalising the same expeditiously. 

Subject to the above observation the application 

stands allowed. There shall, however, be no order as to 

costs. 

K. K. SHARMA 
	

(, D. N. CHOWDHURY 
ADMINISTRATIVE MEMBER 
	

VICE-CHAIRMAN 

n km 
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DISTRICT: 1CMRUP 
	 1i4E2 

BEFORE THE CENTR.L ADMINISTR. 	ZTThIRTT1it. 

GA1Ii-LTI BENCE 

O.A NO. ...12002 

BETWEEN 

Mrs. Putul Das Choudhory 

- Versus - 

.Applicant. 

The Union of India and others. 

...Respondents. 

INDEX 

S1.NO. 	Particulars 	 Page No. 

Application 	 1-11 

Verification 	 12 

Annexure-A  

Annexure-B 

Arinexure-C 	 L1 +r 21 

Annexure-D 	 22- -o 23 

Annexure-E 	 24 1-ti  2- 1 

S. 	 Vakalatriama 

Notice 

(NIRAN BOP.A) 

Signature of the Advocate. 

Date of filling: 	-o 

Registration No,: 

Signature. 
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I IMARD? 
DISTRICT: KANRUP. 	 , 

IN THE CENTRA.L ADMINIST 

GUWAHATI BENCH: GUWAHATI. 	
-ct 

O.A. No ......... /2002 

IN THE MATTER OF: 

Mrs. Putul Das Choudhory. 

W!o Mr. Rakhal Oh. Choudhory. 

Viii. - Saruraotoria. 

P.O. & P.S.- DISPIJR. 

Guwahati -6. 

LAST EMPLOYED: 

As 	an 	Assistant 	Accounts 

Officer (Cash), office of the 

Chief General Manager, Telecom, 

Assam Circle, Ulubari, 

Guwahati-7. 

. . .Applicant. 

- Versus - 

The Union of India. 

(Represented by the Secretary, 

Telecommunication, Sanehar 

Bhawant New Delhi.) 

The Chairman, 

Bharat Sanchar Niqara Ltd. 

Government of India Enterpri-

ses, New Delhi. 

Contd.. 
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The Chief General Manager, 

Telecom, Bharat Sanchar Nigam 

Ltd., Assam Telecom Circle, 

Ulubari, Guwahati-7. 

The General Manager (Finance) 

Office of the Chief General 

Manager 	Telecom, 	Ulubari, 

Guwahati-7. 

The Chief Accounts Officer 

(TA & TR), office of the Chief 

General 	Manager 	Telecom, 

Guwahati-7. 

Respondents. 

1. DETAILS OF APPLIATI0N: 

Particulars of the order 

against which the application 

is made. 

2 Jurisdiction of the 

Tribunal. 

Pers. 1 7' of the order 

No. 10-4/2000- SEA-BSNL 

dated :3-1-2001 issued by 

the Bharat Sanchar Nigarn 

Limited, Sanchar Bhawan, 

20, Ashoka road, New 

Delh.i-110001. 

(Annexure - E) 

(Page -z) 

The applicant declares 

that the subject matter 

of the order against 

which Vie wants redressal 

is within the Jurisdic-

tion of the Hon'ble 

Tribunal. 

Contd.. 
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Limitation 

	

	 : The applicatiqfl further 

declares that the 

application is within the 

Limitation Period in 

Section 21 of the Admin-

istrative Tribunal Act, 

1985. 
$ 

FACTS OF THE CASE: - 

a That, the applicant is a Citizen of India and she 

is permanent resident of village Sarumotoria in the 

District of Kamrup, Assam. She belongs to the 

Schedule Caste Community. 

b) That, the applicant is mow 41 years of age and She 

has spent long years in the Telecommunication 

Department. The applicant has been deeply involved 

with the organisatiofl. 

C) That, the. applicant states that she joined in the 

carat-while Telecom Department, Government of India 

in the post of office Assistant on January 1983 and 

was promoted to the post of U.D.A. on May 1990. Due 

to her efficiency and sincerity in her duty the 

applicant was promoted to the post of Junior 

Accounts Officer in the Department on January 1995. 

The applicant again promoted to the post of 

Assistant Accounts Officer (Group B) on. January 

1995 and worked in the General Manager Telecom, 

Assam Circle, Uluhari, Gauhati-7- 

That, the applicant respectfully states that she 

has long 19 years of dedicated and sincere service 

in the Department to credit. 

/ 1 
 That, the applicant respectfully states that to her 

utter surprise she was served a show cause notice 

vid No GM on 	_2001 ./SDE (Vig) /X-90/2001-2002/1 

dated 30-5-2001 _with— statement of Article of 

charges and statement of Imputation of misconduct - 

Contd.. 



4 

r 

f issued by the General Manager Telecom, Kamrup 

Telecom District, Gauhati-7. 

Copies of the aforesaid show- 

cause notice and statement of 

charge 	and 	statement 	of 

imputat.ion misconduct are 

annexed hereto and marked as 

ANNEXURE - 'A' series. Page  

f) That, the applicant respectfully states that she 

was directed to submit her reply to the aforesaid 

show cause notice withIn 10 days from the date of 

receipt of the same. Accordingly the applicant 

submitted her written statement of defense to the 

r - General Manaqer, Assam Telecom Circle on- 

(6-2001 refuting the charge of allegation 

incorporated in the statement of Article of charge 

and statement of imputation of misconduct. 

Copies of the aforesaid written 

statement dated 27-6-2001 are 

annexed herewith and marked as 

ANNEXURE - 'B' (Pae -17) 

.g) That, the applicant respectfully states that she 

• 	has no omission or commission as alleged in the 

• 	show-cause notice dated 30-5-2001. In fact the 

applicant, had acted with all sincerity and 

efficiency throughout her service career the 

disciplinary authority has not taken any steps 

•  after the submission of the written statement dated 

27-6-2001 (Vide Annexure - B). The delay of the 

respondent authorities has caused irreparable loss 

and injury to the applicant. 

h) That, all of a sudden the applicant received 

1 	another show cause notice on 1-3-2002 bearina 

No.Vig/Assam/DISC-X/58 dated 19-2-2002 issued under 
'I 

Cont.d.,. 
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The signature of wherein the same charges and 

statements of allegation are incorporated stating 

inter-alia that - 

'1. Mrs. Putul Das Choudhury, A0 0/0 

GMTD Karnrup Guwahati was informed 

that it was proposed to take action 

against her Under Rule-16 of CCS 

CcA) Rules 1965 vide order No.-

GM/SDE (Vig) X-90(2001-2002 dated 30-

5-2001, GM,' SDE ('Jig) /X-90/2001-

2002/3 dated 22-11-2001 issued by 

GNTD Guwahati who is not competent to 

institute proceeding against Mrs. 

Putul D Choudhury Under CCS (OCA) 

1995. Therefore, in super 

y/sSiori of the order No.GM/SDE 

(Vig)/X-90/2001-2002/1 dated 30-5-

2001 and GM! SDE (Vig)/X-90/2001-

2002/3 dated 22-11-2001, Mrs. P. Das 

Choudhury, M0/0/0 GMTD Guwahati is 

hereby informed that it is now 

proposed to take action against her 

Under Rule 16 of CCS (CGA) Rules, 

1965. A statement of the imputations 

of misconduct or misbehaviour on 

which action is proposed to be taken 

as mentioned above, is enclosed. 

2. Mrs. Putul Das Choudhury is hereby 

given an opportunity to make such 

representation as she may wish to 

make against proposal. 

• 	 3. If Mrs. P. Das Choudhury fails to 

• 	 submit her representation within 10 

• days of the receipt of this 

Memorandum, it will be presumed that 

she has no representation to make and 

• 	 Contd.. 
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orders will be liable to be passed 

aaainst Mrs. Putul Das Choudhury -ex-

petite. 

4 .The receipt of this memorandum 

should be acknowledged by Mrs. P. Das 

Choudhury." 

in the said show cause notice the applicant has 

been asked to submit the applicants' defense 

statement if any induplicate , in original within 

10 days to CGMT Telecom Circle, Guwahati-7. 

Copies of the aforesaid order dated 

1-3-2002 and 19-2-2002 is annexed 

hereto marked as ANNEXURE - 'C' 

series. 

i). That, the applicant respectfully states that the 

respondent authorities has intentionally delayed 

the departmental proceeding by issuing show-cause 

notice one after another. 

That, the applicant states that she has again 

• 	submitted her defense statement as directed to 

CGMT, Kamrup (Respondent No.3) on 4.-3-2002 

A copy of the reply of the show-cause 

• 	 notice on 6. -3 -2002 is annexed 

hereto marked as ANNEXURE - 'D'. 

(Page - za). 
That, the applicant respectfully states that by 

order 	No. 10-4/2000 	SEA-BSNL-Pers. -2-78, 	Jr. 

Accounts Officer/Asst. Accounts Officers of Indian 

P & T Accounts and Finance Service, Group - Cl 

Group - B (Gazetted), Telecom wing were promoted to 

the qrade of Accounts Officers in the Indian P &. T 

Accounts and Finance Service, Group - B, Gazetted 

(Telecom wing) ON PURELY TEMPORARY AND ADHOC BASIS. 

The name of the applicant has appeared at serial 

No.52 of the list 78 promoters. ,,,,Z 

Contd.,. 

D 

6 
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A copy of the aforesaid order dated 

3-1-2001 is annexed herewith and 

marked as ANNXURE - (Page 

1) That, the applicant respectfully states that the 

clause - 7 (Page -22)  of the aforesaid order dated 

3-1-2001 (Vide annexure - E) states as follows - 

"The above promotion of the officers 

are further subject to the condition 

that no disciplinary/vigilance case 

in pending against the officer(s). In 

case any disciplinary/vigilance case 

of the type referred to the DO P & T 

OM No.-22011/4/91 Esstt. (A) dated 

14-9-92 is pending against the 

officer(s) or any punishment like 

stoppage 	of 	increment 	is 	in 

operation, the officer(s) should not 

be 	promoted 	or 	relieved 	on 

promotion/transfer 	without 	the 

specific approval of CO, BSNL 

information in* this regard may be 

brought to the notice of the CO, BSNL 

forthwith." 

1) That, the applicant respectfully states that, the 

aforesaid clause - 7 is not tenable in law in as 

raich as it is a settled law now that a pending of 

disciplinary proceeding for a long time cannot be 

ground to withheld the promotion of the applicant. 

In the instant case the applicant submitted her 

written statement on 27-6-2001 (Vide annexure - B) 

in response to the show cause notice dated 30-5- 

• 	2001 (received by the applicant on 18-6-2001) vide 

• 	annexure - B. It is the bounden duty of the -. 

Contd. - 

I 
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respondent authorities to complete the whole 

process of the disciplinary proceedinqs drawn 

against the applicant within reasonable time. 

However in order to delay the disciplinary 

proceedings the Respondent, Chief General Manager 

of Telecom has issued fresh show cause notice only 
'- Ofl 

That, the applicant respectfully states that the 

promoters are required to join their assignment 

within a reasonable period of time. In the case of 

the applicant due to non completion of judicial 

proceedings she has not been able to join her 

assignment within reasonable period in as much as 

the grounds set forth at clause -7 has prevented 

her from joining her new assignment. 

That, the applicant respectfully states that the 

charge against the applicant is the payment of 

inflated bills in terms of rates. In fact despite 

the request of the applicant the authority 

concerned did not allow the applicant to examine 

and verify the inflated bills and files and 

questions. The applicant respectfully states that 

failure on the part of the respondent authority to 

allow to examine and verify the allege inflated 

bills has deprived the applicant of the reasonable 

opportunity to defend her. 

That, the applicant shall suffer irreparable loss 

and injury, if the whole process of disciplinary 

proceedings is not completed within time limit. In 

other words; the applicant shall be deprived of her 

due promotion vide order dated 3-1-2001 if clause 

1 7' of the order dated 3-1-2001 are allowed to be 

in operation. In plain words the facts of the 

applicant is hanging in the balance, for no fault 

of hers'. 

Contd.. 
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p) That, the applicant respectfully states that she 

has not been found guilty of misconduct and 

therefore, the applicant cannot be deprived of her 

legitimate promotion on the plea of continuance of 

disciplinary proceedings. The applicant 

respectfully states t.hat there is no Rule of law to 

deprive of her promotion due to pending of 

thsciplinarys'. 

5.GROUNDS OF RELIEF WITH LEGAL PROVISION: 

5.1. For that, clause '7' of the order No.-10-4/2000-SEA-

BSNL dated 3-1-2001 (Vide annexure - E) is prima-fade 

illegal and the same cannot stand the scrutiny of law and 

therefore, the same is required to be expurgated 

5.2. For that, the applicant in the instant case has been 

made to suffer for failure on the part of the respondent 

authorities to complete the disciplinary proceedings 

within reasonable time. 

5.3. For that, discrimination meted out to the applicant 

in not giving effect to promotion to the post of 

Assistant Accounts Officer to Accounts Officer Group - B 

on the ground of continuance of disciplinary proceedings 

is violative of Article 14 and 16 on the Constitution of 

India. 

5.4. For that, the , clause 7 of the promotion order No.10-

4/2000 SEA-BSNL dated 3-1-2001 (vide annexure - E) is 

blatant violation of the central Civil Service Rules, 

1965 and therefore, the same is liable to be expurgated. 

5.5. For that, the respondents have committed illegality 

by depriving the applicant of her due promotion to the 

post'of Accounts Officer Group - B on the strength of - 

Contd. - 

ii 
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clause - 7 of the order dated 3-1-2001 which is not 

sustainable in the eyes of law. 

5.6. For that, in any view of the matter the action/ 

inaction of the Respondents are not sustainable in the 

eyes of law. 

DETAILS OF REMEDIES EXHAUSTED: 

• 	That, the applicant declares that she had exhausted 

all the remedies available to her and there is no 

alternative remedy available to her. 

MATTERS NOT PREVIOUSLY FILED OR PENDING IN OTHER 

COURT: 

• 	That, the applicant declare that the matter is not 

previously filed or pending in any other Court. 

RELIEF SOUGHT FOR: 

Under the facts and circumstances stated above, the 

following relief sought - 

8.1. To expurgate the clause 7 of the promotion order 

dted 3-1-2001 (vide Annexure - E) whereby the 

respondents have been deprived of her due promotion to 

the post of Asst. Accounts Officer to Accounts Officer 

Group - B of the service of the applicant. 

8.2. To direct the respondents not to make clause -7 of 

the order No.10-4/2000 SEA-BSNL dated 3-1-2001 (Annexur 

- E) applicable in case of the applicant. 

:8.3. The Respondents to be directed to promote the 

applicant to the post of Accounts Officer of Indian P & T 

Accounts Group - B w.e.f the date when the promotion of - 

Contd.. 
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the similarly situated other incumben.t have been made 
effective. 

8.4. To all other reliefs that may be granted to the 

applicant Under the facts and circumstances of the case. 

.5. To any relief that deem fit and proper by the 

Hon'ble Tribunal. 

9. INTERIM ORDER PRAYED FOR: 

In the Interim the applicant may be promoted to the 

post of STS of ITS group - A till the. disposal of the 

original application by keeping the clause 7 of the 

No.10-4/2000 SEA-BSNL dated 3-1-2001(Annexure - E) kept 

in abeyance. 

10. PARTICULARS OF IPO: 

i.P.o. No.:. - 6 
DATE 	: - / - 9 20 0) 

PAYABLE AT: - GUWAHAT I. 

11. LIST OF ENCLOSURE: 

As stated in the INDEX. 
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IV 

V E R I F I C A T I 0 N: 

I, Mrs. Putul Das Choudhury, w/o Mr. Rakhal Oh. 

houdhury, aged about Ak years, resident of viii.-

Sarumotoria, P.O. & P.S.- Dispur, Guwahati-6, Assam do 

hereby verify the contents of 

are true to my knowledge, and paragraphs 14_ 
k ) 

belief to be true or legal advice and that I have 

not suppressed any material facts. 

And I set my hand on this verification today the 

'j th March 2002, at Guwahati. 	 1 . 

,4Jj i' 
Signature of the applicant. 
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' 	 (A Go'L &f izzd. Ei') 
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th, t1I-/t J7.. 

• No: DFAJCONI200I-021 P.DC 	1)ated at Guwahati the 18-06.201 

lo. 

&'v'M 

100 

Please find enclosed herewith the memorandum of charges vide 
issued by DM(-P&i 	inrJP 

The receipt of the same may please be acknowledged. 

4 	 A\ 

pv_t 

Jncio: As above. 	 (N K DEKA), 
Director, Finance & Accounts 
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STATEMENT OF IMPUTATION IN SUPPORT OF THE ARTIaE OF 

CHARGE PIPOSED TO BE FR.MED AGAINST MRS.PUTUL DAS 
CHOUDHURY,.ASSTT.AccXUNTANT, 010 GMT, GUWAHATI. 

Whereas Mrs.putul Das choudhury was posted and 

functioning as Asstt,Accounts Officer in 010 the GMT,Yamrup 

Telecom district, Guwaiati during 19495. 

It is alleged that Mr.putul Das Choudhury had 

done prs.. checking of bills of Mj s Rajdhani Book Binding 

Work Guygh-ati as follows: 

sl.Wo 	Bill NO. & date 	Amount 	Name of the Firm 

1 	 1,081dt 20.8.95 	1,200 H/S Rajdhani Book 

Binding Works, 

1,082dt 15.9.95 	1,020 	-do- 

1,084dt 26.9.95 	2,755 

It is alleged that while Mrs.Putul Das Choudhury 

pre-checking of Bills she failed to done proper check/ 

verification of the aforesaid bills thereby firm getting 

illegal pecuniaybênefits whereas no indents for materials 

has been named in the General section of GMT Office for 

execution of binding works,no prior approval was obtained 

from the competent authority for execution of binding works. 

And a]. so no work order has been placed to the said firm1 

neither bills were received in the general section Aor 

processed through the General Section in the ree-

ctive files, bills were processed by one Sri H,]3iswas who was 

no way concerned with processing of said bills. 

It is further alleged that ML s Rajdhani Bthk 

binding Works was an approved finn for binding works in the 

GMT Office and but raised bills at a higher rates than 

approved rates. 

It is alleged that Mrs,Putul Das Choudhury failed 

to maintained absolute integrity and devotion to duty which 

has been proved during investigation on the basis of oral 

and documentary evidences. 

The above acts commission and ommission on the 

part of Miputul Das Choudhury contravene the provision of 

Rules 3(1) (2) of css (conduct) Rule 1964. 

f-L 
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Copy forwarded to: 

1. The Director( Finance & Accounts) ,00,C1T,Karnrup 
Telecom District, Ulubari,Guwahati-7. The enclosed 
memorandum may be served to Mrs,Putul Das Choudhury, 
A.A.MISC) and he/her dated acknowledgnent may be sent 
to this office. His/her defence statement in triplicate 

in original may be forwarded to this office immediately 
on its receipt, service particulars of Mrs.Putul Das 
Choudhury, AO P  may be furnished in the enclosed 
profonne please. 

2 V.0,0/Othe Cc4T/ Assarn Circle,Ulubari, Guwahati...7. 

Sal- Illigible 
(¼5.K. BHADUP]) 

General Manager,Telecom 

IC am rup Telecom Di st ri Ct 
Guwahati 7. 
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VI:n 	Pu! f 	Cf o:Jh:nv " 	ot 	' 	•':;j 	Assf. Accun1s oft'cei in O,o thcMT, 

Kcrnwo lefecom D:;. 	J;!; 

ft 	•:'d tf 	. F! Ds Ch3udu,' h:J en ; 	checkiry 01 bd!s of Mi's Rcjdhani Beck [3dThg 

\'/eks 	h.jti as fnl:ows 

a No. 	BI No. & Date 	 Amount 	 Name of the firm 

1 	1,081 ((O11 fJ5 	 1,200 i.,Ilu's Rnjdhani Book thnhnq wcrks 

2 	1002 d].19i55 	 1,020 	 •do 
• :: 	 1084 dd.23/05 	 2755 	 -do- 

• 	
ft s icgd (hat v:hik Mc;, Putul Das Choudhiy pm chncking c 	Us he laited to done pperccki 

 of he 	io bllc U 	/ rn gettn t'egI pecu crj 	r 	S \ hec'as no indnts for matenals ha h en 
Cer;erat -, CiiOfl of 	;ae for execution of OiflCIj 'c41's, no J1101 approva' was cbta!ned rom the 

;c:npcen authcry fr 	ecuion ci I :ir:i woks. And dso no wor.. o:':e has beun rtace to the said him, neither L'I were 
cocovcd in the Goic at cction 	;ro-sed fcough the General Sc'ki n th re:;pec:h':e htes, b:Us were procesecI by 

Sf r L's as 'i o 	no 	, c 	v' d iiñ rrccss r g of said J 

It 	fuher alfegc thai 	Rojdhnni Book 2 iJl;t '/o;Mi was an arved 0cm (or birdin woks n Lhe 
G1V 1e and b 	s'J ilts at a i;ihc 	ihan aeprore 

It 	a!l.ect U( 	. Puft Dis Choudhury f 	ic matuined 	rferiLy and devoon t dity 
v,t )s becn proved dJflflg ifl:a'hçaica 01 the basis f c,  r 	n doe ;mentaiy e.'ick r 

•ir;'çlQn and cIiIlesun i: h. i: •d Mrs. 'utu Da 	t oudhu 	c;:;ravc:a the 

'i 	ot rutes 3(1) (2) of CS (cndu) iutu 1901. 
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LQ 
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.H?C:;, D:j.frjc:t 	J11;-•i (I.Iwahj-7. The n I ci j-Orandum may 
 

de meri, may he 	
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fr;ce st.at.e
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1rlQ?n. :n Vrp.jc.t 
	in original ma y  be fOrQ,)_dpcj to V 	
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be furnshed 
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Tel ec:om Di t:rict 

(L:hjj 	781007 
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To 
The General manager 
Kamrup Telecom District 
Ulu barLG uwahati-7 

Respected sir, 

I acknowledge the receipt of your memo. No. GM/SDE(Vig)/X.. 
90/2001-2002/i dt.30.5.2001 which was forwarded to mc on 18.06.2001 by the 
Director,  ,Finance & Accounts under his letter no. DFA/CON/2001-2002/PDC dt. 
18.06.2001.1 beg most humbly to submit as follows: 

The alleged act of omission reportedly took p1ae in 1995 vhik I 
was posted and working as JAO. I am not able 10 recollect to my memory the 
minute details of the bills, in question, or the action taken on this bills at different 
stages. It is ,therefore, not possible on my part to give a correct and complete 
version of the case at this belated date without examining the relevant flies, it is 
my humble request to kindly arrange production of the relevant files and the paid 
bills for my examination and obtain copy wherever necessary, so as tD enable we 
to produce my defence against the charges. 

• 	 Notwithstanding the above and pending submission of my detailed 
deferic'on the specific charge, I write to put on record that according to the 
petablished by practice , the bills of the kind under dispute, are process 

y 	authority who issued the work order. Such authority verify the quality, 
antity and rate with reference to supply o'rder and after being satisfied of the 

correctness and genuineness of the bills endorsed certificate in the body of the 
bills and issued passed order of the bill aniouni. The passed bills with files, and 

1 	 register are then routed through pre check clerk and JAO and finally put p all 
• 	 bills to AO for issuce.pyrder. 

H 	 On receipt of passed bills as above ,firstly the pre check clerk then 
JAO are expected to exercise check on ali bills to see that the bills hvc bccn 

y and also required certificate as regjd quantity passed by the competet authoit 	 , 
quality and rate is recorded on the body of the bill. In addition the pre check sff 
also check the arithmetical accuacy ,  ,hcad of debitable AJc and the availability of 
fund of the relevant head. 

Be it made clear that JAQJ 	authorised to conduct any kind of 
physical verification. He has to rely entirely on the certificate fUrnished by the 
competent authority. Any error or omission as regard the quality, quantity orrate 
of the material/service provided should rest with the authority who issued. the 
certificate. JAO can not be blamed for any unintended error arising out of wrong 
certificate. Moreover. I was not the regular JAO of Cash sccton. I have been 
asked verbally to look after the works of cash section in absence of:e"ular JAO. 
It U also noticed that bills relating to the same Party and same nature of bills were 
passed and paid. In the instant case, the charge is that the payment of inflated 
bills in terms of rate. If the rate claimed in the bill was higher or the volume of 
service rendered of as showYin the bills were more it rested with the certificate 

<!524z ,F 
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- issuing authority to detect and point out the irregularity. Once the bills have been 
passed after issue certificate about the correctiess and genuineness of bills. There 
was nothing that the JAO could do to detect the anomaily or prevent the payments 

of the bills, 
I n the fuce of the above . no blame can be attached to mc even if 

the bills are thund to be fraudulent or inthtted. 1, thcrerore spccificily deny all 
the allegations in support of arlicic of charges proposed to be framed against me. 
Accordingly .1 request your judicious goodseif to kindly exanorete me from the 

charges. 
With kindcst rcard 

Dated atGuwahati 
27"  Ju,2001I 

(Putul Das Choudhury) 
AAO(M isc) 

0/0 0 MT/Guwahati. 
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• 	 C Scit#S. 

Tec 452155 (0) 

'N.iK.[)EiKA. 	 5001(R) 

Drcetor (F S 
K.nirup ').'CICCDflI i)kti ie 
:iiitrj, 

No. DFAIConC 

To, 

t4rs .'tt 
AAO (C 
O/OGci 
Kamrup 

Please 
Vig/Assaiiil[)is 
InISCOIICIUCt. 

Your ( 
n 

V 

j.  

!fli 	J" 

(01 -02!PDC 	 Dated, I •O3-02. 

[1 !)as 
isli) 
icral l\1 i:er 

Jciccoiii District/ Guwahati. 

I nd enclosed herewith Pvicaoraudum vidc letter No. 
c-X/5 	datcd 1 9-02-02 and Slacincnt of hnpntation 61 

1eii 	sttci'nt if any Should b ;cnL to mt within 10 days in 
1 Oia 	. 

S. 

(N.K.DEKA) 
DIRECTOR (F & A) 

0/0 GMTD/GUWAHATI. 

I 
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S/NiNCI IA R NIGAM L'll 
0/0 the Chici General lan;nr, 
Assani 'telecom Circle, Ultibari, 

Guwaliati- 78J 007. 

No. ViAssaifl/DlSCX/5S 	 Dated the I-02-2002, 

f1EMQRI\JDUM 

AkQ Q/Q MJPJamrup_Guwahati was • 	
informed that it was proposed to take action against her under Rule- 116 of 
CCS(CCM Ruk's, 196 vjcleordcr No.o;L30-5-2001 A ISSUC(1 1y t.MIt) Uuwahati who is not competent to Institute 
proceeding against Mrs. Putut Das Choudhuiy under CCS(CCA) Rules, 1965. 
Therefore in supersessioof the ordcr No. GM/SDE(Vig)/X9o/2ool2oo1 
dated 30-5-2 J hdcAt 

Guwaliati is hereby 
informed that it is now proposed to 	 against her under rule-16 
of CCS(CCA) Rules, 1965. A statement of the imputations of 11liscollduct. or 

I 	misbehaviour on which action, is proposed to be taken as mentioned above, is 
enckscd. 

2 .
._PLulD cdhu is hereby given an Oppurtunity to make such 

represefltatiot as she may wish to make against pro );al. 

lfMPutnL1sCQh 	fails to submit her representation within 10 days 
of the receipt ol' this Memorandum, it 'will be Presumed that she has no 
representation to make and orders will be liable to be passed against 41S 

CX-parte. 

The receipt of this Memorandum should be acknowledged by 
I1Q!II! 

A/ 
C 	/ 

G.S,CROVR 
C 1 III 0ENJAi4ANA(;1 

ASSAM 'lLtC0M CUtCLE 
• 	GUWA1IATI07. 

To, 

rs. Putu! Das Choudh' t0 
0/0 GMTD Kamrup 

Ulubari, Guwahati 

- 

- 



1 	 STATEMEN1'OF MI'UTA1ION OF MiSCONDUCT OR M!SIWU4VIOIJR 
F'RAMFI) AGSINST MRS.PUTUL DAS CJiOUi)IUJRY.AAOOIO(fl' 

KAMRUP, GUW'AIIAIi. 

That the said Mrs. Putul Das Choudhury was finctioning as Asstt. Accounts 
Officer in the Olo GM']' Kamrup Telecom District, Guwahati during 1994-95. 

That the said Mrs. Putu! Das Choudhury had done pre-checking of bills of rn/s 
Rajdhani Book Binding Works Guwahati as follows :- 

Sl.No. Bill No. and date Amount 
1,081 dtd. 20-8-95 1,200/- 
1,082 dtd. 15-9-95 1,020/- 
1,084 dtd. 28-9-95 2,755/- 

Name of the finn 
M/s Rajdhani Book Binding Works. 

-Do- 
-Do- 

That the said Mrs. Putul Das Choudhuty while pre-checking of bills she failed to 
done proper check/verilicatioti of the aforesaid bills thereby firm getting Ilegal pecuniary 

t benefits whereas n2jnicJ.n,sJ,ter1a1s has been raised in the Genca1 section of GM F 
0111cc of execution of binding works, no prior approval was obtained from the competent 
authority for executiö?5i binding works. And also no work order has_beqplaced to the] 
said frm, neither bills were received in the General Section or pocessed through the 
General Section in the respective files, bills were processed by one sh.H.Biswas who was 
no way concerned with processing of said bills. 

Whereas M/s Rajdhani Book Binding Works was an approved firm for binding 
• 	 works in the GMT Office but raised bills at a higher rates than approved rates. 

Thus by her above acts, Mrs. Putul Das Choudhury, failed to maintain absolute 
integrity and devotion to duty thereby contravened the provision of Rulc-3(1)(i) & (ii) of 
CCS(Conduct) Rules, 1964. 
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4 	 To 
The Chief General manager 
Assam Telecom Circle, 

Ulubari, Guwahati-78 1007 

Sub: 	Defence statements. 

Respected sir, 

I acknowledge the receipt of your memo. No. Vig/AssamiDisc-X/58 dtd at 
19.02.2002 which was forwarded to me on 01.03.2002 by the Director Finance & 
Accounts,o/o GMTD/Guwahati under his letter no. DFAJConI701-02/11DC dt. 01.03.2002. 
I beg most humbly to submit as follows: 

The alleged act of omission reportedly took place in 1995 while I was 
posted and working as JAO. I am not able to recollect to my memory the minute details of 
the bills, in question, or the action taken on this bills at diftèrent stages. It is ,therefore, not 
possible on my part to give a correct and complete version of the case at this belated date 
without examining the relevant files. It is my humble request to kindly arrange production 
of the relevant files and the paid bills for my examination and obtain copy wherever 
necessary, so as to enable me to produce my defence against the charges. 

Notwithstanding the above and pending submission of my detailed defense 
on the specific charge, I write to put on record that according to the procedure established 
by practice , the bills of the kind under dispute, are process by the authority who issued the 
work order. Such authority verily the quality, quantity and rate with reference to supply 
order and after being satisfied of the correctness and genuineness of the bills endorsed 
certificate in the body of the bills and issued passed order of the bill amount. The passed 
bills with files and register are then routed through pre check clerk and JAO and finally 
put up all hills to AO for issuance pay order. 

On receipt of passed bills as above ,firstly the pre check clerk then JAO are 
expected to exercise, check on all bills to see that the bills have been passed by the 
competent authority and also required certificate as regard quantity, quality and rate is 
recorded on the body of the bill, in addition the pre check staff also check the 
arithmetical accuracy ,head of debitable A/c and the availability of fund of the relevant 
head. 

Be it made clear that JAO is not authorised to conduct any kind of physical 
verification . He has to rely entirely on the certificate furnished by ,  the competent 
authority . Any error or omission as regard the quality; quantity or rate of the 
material/service provided should rest with the authority who issued the certificate. JAG 
can not be blamed for any unintended error arising out of wrong certificate. Moreover, I 
was not the regular JAO of Cash section, I have been asked verbally to look after the 
works of cash section in absence of regular JAO. It is also noticed that bills relating to the 
same Party and same nature of bills were passed and paid. In the instant case, the charge 
is that the payment of inflated bills in terms of rate. If the rate claimed in the bill was 
higher or the volume of service rendered of as shown in the bills were more it rested with 
the certificate 

Cont..2 
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issuing authority to detect and point out the irregularity. Once the bills have been passed 
after issue certificate about the correctness and genuineness of bills. There was nothing 
that the JAO could do to detect the anonially or prevent the payments of the bills. 

I n the face of the above, no blame can be attached to me even if the bills 
are found to be fraudulent or inflated. 1, therefore, specifically deny all the allegations in 
support of article of charges proposed to be framed against me. Accordingly,! request 
your judicious goodseif to kindly exanorete me from the charges. 

With kindest regard. 

Dated $WPhati 
6th 1 002 

(Putul Das Choudhury) 
AAO(l'4js•c), 

0/0 GMTfGuwahati, 

1-- 
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1.: 	 A SANCjLAA  
• 'SANCIIAR BIJA WAN 1  29. ASIf OKA ROAn. 

d\Y DELiU. 10001 
 

S 	 .qf;j 

Dated: 3" 

• 	 Sub: Prornoion/postjns and transfe/reaIlotmcnts in the 
Grade of Accounts Officers/Sr. ACCOUntS Officers.. 
Jnditn P & T Accounts and Finance Stce, Grou"fl': 

OTJON ON RE(ULjj BASIS: 
• 	

- 	Coscqt upon the promotion of the f;Ilowing Jr. Accounts 
Oificcrs/As, Accounts QIIICCIS of th ladiaji P&T Accoiii; and Finance Service GrJlC/Goup..B(c, ayct(C(f) 	Telecom 	ing to the grade of 

c;ouns OfIices in :hc Indian P&T 
ACCCUBS and Finance Service, 

• Group.13(3ztId) Tekcon Wing .ON 1EGUL\R BASIS n 
the scale of pay of fls, 7,5O() - 250 — 1 2,0w) with effect from the date of assumption 

of charge vide th fl:part meit ofllccomthun;caijc.ns OM NO. 1(5/99-
SEA(PAR F) ddd 20- 2 20() thcsc otI Lirs a e posdac 

SI. 	Saff 	Na 	of the Office . 	•'. . 	Circle 	Circle No, 	No. 	(S/Sri/Ms.) 	• --. 	Wokjn9 	Posted ----------------;... ----------------------------------_: --------- 

	

I 	802 	ASHIJFOStI KR SRIV \SFA\'A 13R1 	13R1 

	

'2 	88204 	N\VAL KISHOLE GU!11 	JUt 	RJT 88205 	V!Jty SAH 	. 	BRT 	BRT 8208 	SHIV RATAN JOSHJ 	JUT 	RJT 8C20 	NGA 1JU GOPAL RAO 	API' 	, APT • 	6. 	: 88210 - N,\RESf Pftjs\() 	• 	E1P 	ElF '882LI 	'NFtAf CHANI)UA RUDJ 	CT 82.i 	SAT NARAI,N VERMA 	CO BSNL CO BSNL 	 t 

	

• 9. 	8220 	VALSALA JAN ARDFIANAN KT 	KT 
 10. 	98221, : VED PRAKASH 	 • MTNL ND 

	

I I. 	'223.. 1;iAM CHARJT1A 13A1AI 	UI'E 

	

12. 	88224..' ANTONyF 	 KT 	KT • 	13. 	•8227'.. ASOKE kUMAR SEN 	Crl) 

	

14. 	8828 	MALHOTRA K.L. 	 JUT5 	 J.J' 

	

8229 	tuA(,.R HARt PODDER 	W13j'\I3J • 	 16. 	6.8230 	 K 	, Kt'P 	. KNT 882.32 	ARUP K*  U MAR BAG 	CTD 	•• CTD 	 • 88233 	AMALKUMARSINI.\ - 	MVf 

	

19, 88235 	MO1AMMED THENNAMCliEIy Kf 	KT L  88236 SANKA.p. KUMAR DWT/ 	(.TD 	CUD 88237 	SETHARAMULU A • • 	APT 	APT • 	22. 	88240 	ROY KRISHNA 	• T&D iii • 	T&D J8 88241 • .VAS .SS 	 •, 	

• MPT 	- 	MPT 8243 	RAM ARESfl • 	. 	UPW 	UPW 88248 	Dfi1)A 	ASS!\ 	/'SSAM / 
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26, 	88249 MATHEWS VC. 	 KT 	KT • 	 27, 	88250 MD. ABDUL JALEEL P.T. 	KT 	KT 28, 	88255. DUDHESH WAR M!SHRA 
29. 	88256 E3RT 	URT 

RAMESfI CHAND RATI-!! 	kiT 
• 	 30. 	88259 RJT 

SATRUGEIAN SINGH 	UPE 88261 UPE 
KAMALKUMRJA1N 	RJT 88272 RJT 
SUDHi MOY J1ALDE 	CTD 88285 CTD A.K. GHOSH 	 NCES 88287 NCES K.N.SIVASANKARA' N NAIR 	KT 35. 	88288 KT 
13ANKAR LAL SHARMA 	'RJT 36, 	88289 RuT NOOR ISLAM MALLIK 	MPT 3, 	88290 .MRT TAPAN KUMAR MAJUNDAR 	CTIJ 38. 	88291 CTD !OORuL HUDA 	 CT!) 	CTI) 39.. 	8292 S.C. DAScJU1FA 	 C!D 	CTL) 8293 GAUTAM KUMAR GHOSH 	CUD 88295 CTD ASHA T.V.S. 	 MHT 88298 MI-IT KAL.AVATII1 P 	 MHT 	MI-fl' '88299  SRIMATHI C 	 APT 8303 APT 

BULLI 13A13U K 	 APT 88304 APT 31-IUPAL KANT! SAH.A 	WBT 	WI3T 88305 RAM ES}4 R 	 TN!' 47 	83306 TNT SREENIVASAN K 	 CHEN.TD 	* 

88302 
 

RAJESI-i WAR! R 	 UPW 	UPW .88309 'I'R11URASUNDARI S 	MHT 	MI-IT 

2. PItOMOTION ON ADHOC BASiS: 

onsqucnt upon the promoUon of the following Jr. Accoun(s 
Offjcers/Astt 	Accounts Officers of Indian P&T Accounts and Finance 

. 
• 	 Service 

Wing to the grade 	of ,Aous Office'rs 	in the indian P&T ACit 	iin}.nce GFBG-.-d 
ADUOC BASIS 

nd 	Service 
'cIcom Wing) ON FURELY TEMPQ!,Ap.,y AND 

n1hc scale of p'ay of Rs. 7,500-i 250— 12 buo 	for one year 	wift 	effect 	the 	date of 	assumpo'f 	cha;gc 	vide 	the Department of Tlcconimutjcitiojis OM NC). 	10.S,'99-SEA (PART) dated 20-12-2000 	. 	 (s!.Nü. 	I to 	12) 	and 
di.2 I. 12.2000(so 13 	78), o 	11jese officcu: ar 	nested as under: 

SI. 	Staff Name of tic Officer 	
• 	Cir.cc No, 

................................... 
Circle (S/Sri/Ms.) 	 Working Posted 

88690 
\'8591 

ukanyaShvajii P 	APT 	ATFM 	.' 

8862 
Paudel 

. 	 ASSAM 	ASSAM to Gaj C 
• 	88693 

<Ni 	KNT Onprak;a 
• 	 51 	88694 • 

MYT 	lirE. 
Bishiu Kr. Paul 	 ASSA1 	NE 88695 Sharma P.1). 	

• 	 UPE 88696 UPW MUra 	P.0 	 TNT 88697 
• 	 9. 

CiT Gobiuda Debnath 	CT!) 	CO BSNL 88698 
88700 • 

Srcekumarj Amma S 	KT 	 KNT K:lajchclv; C 	 CHEN. 	j) 	iqç 
- 	

• ConW. To ?a-: 

H'.; 
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Could. JoThor. 4 
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- 

Nagarajari P 	
/ KT GJT 

Maharaj 	islKau1 J&K J&K 
S.S. Mahto Sc BRT P81 
J3anshj Dhar Sc RJT Ru 

Ve;ikataramana D. K 	SC KNT KNT 
Ram!aI I3airwa SC JUT JUT 
D.C. Panchaksharappa SC KNT KNT 
Mohnder La! SC J & K J&K 
Ram 13as SC UPE UPW 
Vyavahare RU SC5 MF1T MFIT 
Morioj Roy SC WJ3T " MElT 
B.S. Prasad SC KNT KNT 
P.ajcndrai M SC STP CO 13SNL 
Su!iagar R. B ST KNT KNT 
Shanmugam P SC 'rNT GJT 
Ponuchamy C SC TNT CIT 
Lcela Rani Mccna ST fIT UPT 
Tanmay Das Sc WI3T CO BSNL 
Mathuramani M SC TNT KNT 
Abani Das i SC WUT UPW 
Kailash 	Ram SC AL1TC/OZ .CO 13SNL 
R. Bliugirathainma S': SKNT KNT 
Raghavan R Sc S1'1 Gil 
L.axniaiilal Paclihola SC . R,FJ' Rn' 
Ania Pradhan sc wul' wir 
Ram Khiladec Mccna ST JUT Ru 
Mcnuka 	K SC IS/CA Mlii 
Reena Biswas SC TS!CA CO I3SNL 
Pia.anta 	J3iswas SC IS/CA "CO I3SNL 
Kathiresan A SC TNT GJT 
Narayanan A SC TNT GJT 
Akhand R.K Sc MM' M11' 
Sanmugahai S SC TNT GJT 
Jiteiidca 	Kumar SC NTR CO 13SL 
Nandajiwar ST ST MPT MPT 
Muniasiny 	N SC 'I'NT Gil' 
Ruje;i'Jian P SC TNT UPW 
Sushce! !)us'.- SC ASSAM v ASSAMV 

jusckhuran \' SC 1' v1PT 
Chokkar C SC 'I'N'J' Will 
Sushed Kurnar Mughi SC ETI' UPW 
Putul Das Choudhury 	SC ASSAM' ASSAM 
fict Rum Siig. ST HT PErU 
Pazhamjvel 	K SC TNT CiT 
Naba (Jopal Das Sc C1'D MPT 
Anjaniya K Sc MifT Mill' 
Kamal Kuiidu SC Cli) PUT 
Mad ikiint S ST 	!'.iT MHT 
S.N. Sarkar Sc 	MPT M1'T 
Tirkcy F ST 	BRI' UPW 

6 

14 

 88702 
 88703 
 181128 
 88974 
 89023 

16 89036 
IT 89043 
18. 89048 
19 89058 
20 89060 
21, 89087 
22. 39096' 
-, 

.3 
o

. 	 o _F n I _, 
24 39175 

 89176 
 89178 

27, 89182 
 8198 
 89209 
 89210 
 89219 
 89822 
 89234 
 89237 

;. 	35. 89244 
36. 89249. 
37, 89251 
38. 89254 
39: 89256 

 8926? 
 89265 
 89266 
 89273 
 8927e 
 89275 
 89276 

47 89278 
48, 8927 
49. 89281 
50 .89283 
5.1 . 89284 

89285 
'53. 89286 

 89287 
 89288 
 89309 
 89310 
 89311 

59, 69312 
60. 89315 

/ 
/ 
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L 61. 89316 	Sunil Kumar t3iswas SC CI'D 	MT 62 89317 	Roop Chandra Ram SC UIE 	UPW 89318 	Rajendran V 	SC APT 	NATFM 89319 / DumodarA 	SC KNT 	KN'r 89321' Vasjrlt Kuniarj C SC 	KNT 	KNT 89322 	Hernton Xaxa 	ST 	BR'' 	UPW 89323 	Urn Prakash 	SC HI 	HPT 89324 	Anupa AryaSC HPT 	HPT 89325 	Ram Asaray 	SC NTP 	NIP 
: 70. 89326 	Jokhu Ram 	sc TFJBp 	TFJ8P .89327' Bswajlijth D:is 	SC 	Cl!) 	M 89328 	La!a Raw 	 1'sc WTP 	NIP 89329 	Ram Pal . 	SC HI 	HPI R 89332 	j Lukhan 	SC UPE 	MPT 89333 	T. Pagar 	Sc 	TF/Jp • 	 76. 89334 	Nathjkar P.' 	SC 	KNI 	KN 7 	 'I' 7, 89335 	Siugh A.i', 	SC 	NTP 	NTP 78. 89336 	Mahak K.K, 	Sc ORT 

3. TINSFJR.: . 

The following transfers and postings iii !ie g:adc of 
ACCOUIS o(ficers/ Sr. Accounts Officers are ordered with immediate cffc 

SLNo Staff No, Name of the O(ficcr 	Circle 	Circle posted (S/Sri/Mt;,) 	Working 	On Lrans(er,  
82097 	K.S Baiachajidr 	MPT 	KT . 87O62 	M.U. Gurusaruj 	ASSAP4 	TNT 81613 	K.,Pa1a;samv 	GilTNT Nc 	 ,: 87i3 	mj ChD 	ASS,\M 	CT .5. S7s3 	R:N. Goswu 	 [)rnj 	. WUT 	. CTD 

4 	 . 	 - 

	

In partial mo'Jifjc1(I0 	of this offiç 	0 M No., i(5/2O SEA(PAJ) dtd, 226-2u0() , the following c:flotcnt5 in the cadre of Acot5 .Of(iccs7 f.Acujit5 Officers Uft ordered with imn)edia(c effect. , . 

•SLo Stff No. Name of the OfUir 	Circle 	Clle 
(SISi i/Ms.)Working l'oseF 	RcaI1(tcd 

87662 C. Pandi 	 TNTM 67636 S.N. Das 	 ill
do 	GJT 	-j 87624 Ai 	 TF; 

	

ka iwas 	ORT 	ETR 	Ti/Gf 8767$ lrdranj 	.. 	IF/lB 	ETR 	NE }3rzjhn]ac! f 1 
•87.3 	A;chan 	

TF/GHçg 	A.SSA1 I3  fldo p!iiiay 

Contd. I'o Page - 5 
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hI 	ppOIiifleIt 	011 	ddhoC 	basis 	1S 	purely on 	tc;nporry 	basis and 
jou1d not ,thcretbre, 	bcstow ati' 	to 	the Oif;ccrs so promoted for 

promotion to the 	grajle of Acceunts Officer on regular basis or to the 
higher grade and aI'.J 1 seniorty for promotion to the grade of Accoonis 
Officer or to the higher grade on the basis of such promotion. 

6. The posting of the officers in BSNL are on deputation basis Without 
dputat'on allowance. 

The above 	promotions 	of the 	Officers are further 	subject 	to (he cnndn 	
..' - 

the 
Officer(s). In case any disciplinary/vigilance case of the type referred to. 
in DO P&T 	OM NO. 2201 1/4/91-EstL(A) did. 14-9-92 is pending 
against the Uificei(s) or any punishment like stoppage of incrcmcnt I:: in 
operation, the Officer(s) Fhould not be promoted or relieved on 
riomotiou/ransfcr without the specific approval of O I BSNL. 
ntorrnuticn in this regard may be brought to the notice of iho CO,LSNL 

. The pay of the Officers on prom00o1l to the grade of Accounts Officer 
will be fixed under FR —22(1) (a) (I) 

9 The criioriy of the Officers promoted to the grade cf Account5 Officer - 
Oft regulur basis will be fixed in accordance with the instructions contained 
n DO P&T letter No, 200 II/1/)&E(D) dated 30-1-97 and No. 

200 f97-Esit.(D dated 2 1-3-97 separately by DOT. , 

10. Te Officers now pr 011101 ed1 in ca 	they are officiating on loca' 
arrangement basis or on adhoc basis based on the orders issued by DOT 
in the grade of Accounts Officer )  should be reverted to their substantive 
grade and be promoted afresh in compliance with the otders rcfcrmcd to 
above issued by DOT, 

ii. In case any Officer promoted on regular/ udhioc basis doc i:ot accept •  
ilt pralnotioii 1  the C1rc!s ar& rcuucsted to obtain the declinatioii from the Officer coiu,eriied and SCat to CO, I3SNL . If such a case arises , the 
officer concerned will not be considered for further promotion for a perod 
of Oflf: year a tier acCeptance of declination by the appointing aut horitv. 

if 	No such Officer shall be givenocaJ officiating promotion to en higher post furihc. 	 - 

Tc Circles are re,luested to Olulse check up theup-to-date position 
regarding the vacancies in the grade of AO/Sr,AO and mtiinic 	to Sri G.H,Pradhan, ACCOUmS Officer (SEA) by -l-20UI posi'ivy. 

Ciargc rperts may be sent to allconcerned including Accounts 
'ic'r(SEA) Corporate Office, ESNL. 

1 iiadi Ycision will follow, 

(PRlMA K11SITiAMA1/J) 
AS,tT, I)i&ECFOU GENE1uL (StA) 

- 



4 
.1.Thc Chief General 

Madya Pradesh, North 	East, 	Mi1ras(ra}.1ryjflaHj(i,acjj 	Pradesh,punjabOrjssa 
Rujasthan, Tami)iladu UPE,UpW\vesc l3cnEal Circle. ( 	
2.The Chief Gencaf Manager/Jr A BSNL ,Calcutta/ Chcnnaj Tcleco 
Districts, 

3. The Projcct Dircctor/IFA NATF1 1iydcrabd 
4.Th Chief General 	

PrOject, Delhi Ca I cut ta, Mum bai, Ch e iii a i 
5Jhe Chief Gencri 	

Mainteetce Cdcuua/Ncw Dclhj, 

6. The Chief General Managcr/u..A BSNLTc;ccom Facory,Jabalpur. 
 7.Thc Chief General MLnagcr/f.F.. BSNI,Tciecom Stoics Cauuajsk 

Force GUWUI1ili/ALC G aziIbad/NcJSN, Delhi, 
8.ThcCM 1), BSN L/Dircctor(Fj 

DDG(SEA)/ADG(SEA) Corporate Office BSNL 
9.Advisor(Fii,i:e)/Sr, 	

Telorn Dircctorttc, 
1 	

Directorate - with refcrcjicc to * ,corrections 
have been made ,whercvcr neCessary, in respect of 

OfIiCCTS at presem working in the BSNL and posted to CQ,flSNL on promoj 	Coirccj 
have also been rnadc in the present place of orking in respect of officers 
who are shown as 

rs 	working in BSNL but actually working in MTNL or vice vc, WI1CtCvi ncccssary. In respect of these officers , flCcssary crrigcndtjni may be issued. With reference o 
	place of workg shown in 	 h the promotion Order has been corrected: It may. be  inirnated as to whether any rnodific1 ion to the posting order is requited. 

II. Sr,PPS to Memher(F),TeJccoin Comrnjssjo11 
12.. CS to Member (F),Tclecorn Directorate 

General Sccretary,A1p, 	APSOA ,New Delhi, 
OL .Stiop for.arrangino Hindj versioi, 
Guard file 

/) p 
•'! -" (ó. H. PRADHAN) 

ACCOUNTS OFFJCER(Srr) 

I 

In 
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AIATI 	ThA 

GUWAHA TI BJN OH ::: GTJWAHT I. 	 4 	. 
: 

O.A.NO. 84 of 2000" 

Mrs. Putul Das Choudhury 

Vs
.... 

Union of India & Ors. 

....... 

Written Statements for and on behalf of Respondents 

Nos. 1, 2, 3, 4 and 5. 

It 4. Das, Asstt. Director (Legal) Office of 

the Chief General Manager, Teleeoa, Assam Te1eeoi Circle, 

Ulubari, Gawa)aati, do hereby solemnly affirL and say as 

follows: 

1. 	That I am the Asstt . Director (Legal) in the 

Office of the Chief General Manager, Telecom, Assail Peleco 

Circle, Guwahati and as such fully acquainted with the 

facts and oircustances of the case • I have gone through 

a copy of the application and have understood the contents 

thereof. Save and except whatever is specifically admitted 

in this iritten statement the other contentions and state-

vents may be deemed to have been denied. I authorised to 

file the iritten statenients on behalf of all the respondents. 



-2- 

That the respondents -have no coNnent a to the 

statements made in paragraphs 4(a) and 4(b) of the app].! - 

cation. 

That the respondents beg to state that the 

statements made in para 4(c) of the application are matters 

of record.  

That with regard to the statements made in para/ 

4(d) and 4(e) of the application the respondents beg to 

state that the show cause notice was issued to the applicant 

by the General Manager, Te lecom, Guwahat i vide order No. 

GM/D(Vi9)/X_9 0_001_07/1,' dated  30. 	001 under Rule 16 

of the CCS(OcA ) Rule-s 1965 (Annexare '' to the 0 .A. ) 

50 	 That with regard to the statements made in para 

of the application the respondents beg to state that 

the written statements dated 27.6.2 001 does not relate to 

the Chief General Manager, Telecom, Aseaa Circle but the 

same was addressed to the General Manager, Karup Telecom 

District, Guwahati only not to the Chief General Manager, 

Telecom and as such submission of the written statements 

to the Chief General Manager is not correct. 

6 • 	That with regard to the statements made in pra 

of.tbe application, the respondenté beg to state that 

the show cause notice was served on the applicant on the 

basis of established facts by the General Manager, Kamrup 

Telecom District o3i 30.5.2001 - 

'1 
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7. 	That with regard to the statements made in 

Paragraph 4(h) of the application the respondents beg to 

state that since the competency of institution of Disci-

plinary Proceeding was question, the Chief General Manager 

Telecom, Assam Circle, institu.ted the disciplinary proceed-

ing afresh in accordance witb.Thi].e 1 5( 2 )ofCC(CCA)Rules. 

Kindly refer to Annexure 'C' to the O.A. 

80 	 That with regard to the statements made in para - 

graph 4(1) of the application the respondents beg to state 

that the show cause notice issued by the Chief General 

Manager Telecom is as per departmental guidelines only 

and it does not imply intent iona I delay. 

90 	 That the respondents beg to state that the state- 

ments made in para 4(j) of the application have no comients. 

That the respondents beg to state that the statements 

made in para 4(k) of the application are matters of record. 

That with regard to the statements made in para 

4(1) and 4(m) of the application, the respondents beg to 

state that the disciplinary proceeding have been drawn againt 

the applicant to the same has not been completed till date. 

That with regard to the statements made in para 

4(n) and 4(0) of the application the respondents beg to 

state that the vigilance cell of the Chief General Manager 

Telecom, A seam Cir ole started the disciplinary proceeding 

on the advice of the Central Vigilance Cell and the enquiry 

is in progress. 
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U 13. 	That with regard to the statements 'ade in 

Para 4(p) of the applioation the respondents beg to state 

that the Govt. of India has laid down detailed guidelinese 

regarding promotions of the Govt • servants against vigilance/ 

disciplinary proceedings are pending. 

U 	 A copy of the said guidelines is annexed 

hereto and marked as AnnexuTe 	1' 

14. 	That the applicant is not entitled to any relief 

sought for in the application and the same is liable to be 

dieissed with cost. 

Verifioation........... 
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I, S .0 • i a, As stt • Dire ct or C legal ), 0/0 the 

Chief General Manager Telecom, Assam Telecom Circle, Ulubari, 

G.wahati, being authorised do hereby solemnly affirm and 

declare that the statements made in paragraphs 	2 - <? 

of this bfritteu statexent are true to my 

lowledge, those ma'de in paragraph 4' 7cç' / 13 being 

matters of record are true to my information derived there-

from and those made in the rest are bumble submission before 

the Hon'ble Tribunal. 

And I sign this verification on this T6 tb day 

Deponent. 

ASS'" 

Olo The '' ,, 	
- 	ed 'fl, 

TT1  

Aam Te1cOm 



Governm.nt of India 
. I 	 I 	Mnstry of Prsonne(, Publlc GrievancDs an •nsions 

Oepartrnentofperscnnehi Training  
: - k 	 . 	 . 	. 	. 	. 	: 	• 	• ' 	Norih8tock,NewDelhI.110001 

. 	 . 	 . Dard the 14th Sept., 1992 	" 
- I 	

OFFICE MEMORANDUM 	 . 

Subject: Pmmotion ofGovommergt svvants against whom disaplinaryitou,tprocoedings ar.p.ndfrg oi 

	

.- 	.. : 	• whose Cotnjct is undor Invostkjadon - Procedure and guidelines .10 be (oIkwed 

O.U.Ne. 	 .- 	The UtWarsigncd Is directed to refer to Department of Personnel & Trai&ng 0MNo.2201 1/2I8.Estt.(A) 
dated .12th January, 1980 and subsequent Instrudlons Issued from time to time On the above subIed and to sW 

2201113177.Eutt,A 	 that the procedure and UuIdeIines to be foIwed Inthe mafler Of prombtioi of Governmenservan1s against 

noiiiin-g.Esu A 	whomdscfInaryun ptcaedixigs are pending orwhose ondt.t is Under irtstigaton have been reviewed 
dt.I.1.82 	• 	;carefully. Government have also noticed the fudgement dated 27.081991 ofthe Supreme Court in Union of 
2201 1/21U.Es(t.A 	 frie etc. vs. Ky. Jankimmari etc. (AIR 1991 SC 2010). As a result of the review and in Supersession of all the 
2201  iitI91.E A 	 earlier ins rudions on th subjant (referred to In the margin), the procedure to be followed In this regard by the 
di 31.1.91. 	 authoctLesncamed is laid clown in the subsequent pares of this OM for their guLdan. 
Cu.. of 	2. At the time of considerationof the cases of Government servants for prornotn, dataiis'ofGovemment 
$wysrds to whom 	 servants in the cnsidartión zone forpromotlon falling under the fotowing categories should be specicaUy.. Covsr Proc.dure will r• 	 ., 	 . 	 - 

ipplicabi.. 	 ,tbrought to the notice of ihe Deprtmonta1 Promotion Commtttee:- 
1) 

 
GovemmemserVants. under suspension; 
Government servante in respect of whom a charge sheet has been Issued and the disciplinary 
proceedings are pending; and 

Ill) Government servants in respect of whom prosecution for a criminal tharge is pending. 
Procsdtus to be (otlow.d 

	

	
2.1 The Departmental Promotion Committee shall assess the suitability of the Government servants 

coming within the purview of the circumstances mentioned above abngwith other eligible candidates without 
un4ar cloud,  taking into consideration the disciplinary case/criminal prosecution pending. Theassessment of the DPC, 

including 'Unfit for Promotion', and the grading awarded by It will be kept In a sealed cover. The cover will be 
superscribed Findings rogrding suitability for promotion to the grade/post of ... . ... ............ fri respect of SM 
................................................. ................ (name of the Government servant). Not to be opened till the 
termination of the discIplinary case/criminal prosecution against Shri 

- ................... ............ ' The proceedings of the DPC need only contain the note 'Thel 
findings are contained in the attached sealed cover. The authority corhetarit tdliii the vacancy should be 
separately advised to fit the vacancy In the higher grade only in an officiating capacity when the fIndings of the 
DPC in respect of the suitability of a Government servant for his promotion are kept in 3 sealed cvor. 

Prccsduri by subsiu.nt 	2.2 -Thi same procedure outlined In para 2.1 above will be foliowed by the subsequent Departmental 
DPCa. 	

Piomotion CommIttees converted till the d!scipllnaiy case/criminal prosation against the Government 
servant concerned is concluded. 

Action afar conpI.tion of 	.3. On the conclusion of the disciplinary case/criminal prosecution which resifts in'dropping of allegations dIscipiirt&ryc..s/cdmlna.f 
agaipstthe Govt. iervant, the sealed cover or covers shall be opened, An case the Government servant is 
complalaly exonerated, the due date of his promotion will be determinedwith reference to the position assigned1 
tohirn in the.findings k in the sealed cover/covers and with reference to the date of promotion of his next jnbr' 
on the basis of such position. The Government Servant may be promoted, 9necessary, by reyertlng the junio! 
most officiating person. He may,bo promoted notionally with reference to the date of promotion of his junbr.-V 
However, whether the officer ccncemed will be entitled to any arrears of pay for the period of notional promotion 
preceding the date,of ,  actual-promotion, and If so to what extent, will be decided &j,theappointlngautharity by 
taking into consideration a,1,11ho.facts, and circumstances of the disciplinary proceeding/cnminal prosecution 
Whore the authority densarroazs of salary or part of ft, it will record fis reasons for doing so. ft Is not possible to 
anticipate and enumerrde exhai.istively all the circumstances under which such denials of arrears of salaiy or 
part of it may become nicessary. However, there may bacases whore the proceedings, whether d'iscipilnary or 
criminal, are, for example dela'ed at the instance of the employee or the clearance In the disciplinary 
proceedings or-acquittal lit the crih -iinal proceedings is with benefit of doubt or on account of non-availability of 
evidence due to the acts attributable to the employee etc. These are only some of the circunstances where 
such denial can be justified, 

3.1 if any penalty is imposed onthe Government servant as a result of the disicipfinazy proceedings or if he 
is found guilty in the crlrii'mal prosôctition against him, the findings of the sealed covar/thvors shall not be acted 
upon. His case for promotion may be considered by the next DPC In the normal course and having regard to ti 
penalty imposed on him. 	 . 	. . 

3.2 it Is also clarified that In a case where disciplinary proceedings -have been held under the relevant 
disciplinary rules,.'warning' should not be Issued as a result of audi ptnceadings. 11 it Is found, as a result of the 
proceedings, that some blame attaches to the Government servant, at least the penalty of censure' should be 
Imposed.  

Six Monthly riviaw of 	 4. it Is necessary to ensure that the disciplinary case/criminal prosecutidh - Instituted against any 
Covsr' cuu. 	

Government éivant Is not unduly prolonged and all efforts to finalise expeditiously the proceedings should be 
taken so that the need for koeoir'.g the case of a Government servant in a sealed cover is limited to the barest 

m minimu; It 'has,therefore, been decided that the appointing author1ies,conceTned should review 
comprehensvely the cases of Government servants, whose suitability for promotion to-a higher g(ade has been 
ke3tjn'a sealed coveron the expiry ci 6 months from the date cf convening ihefirst Departmental Promotion 
Comri,lttée w'iith had-adjudged hissuitability and kept its findings in thesealed cover. Such a review should be 
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done 3ubsequentFy 8O Ovary six months

L

. i10 review sho.t$d, Inter 81/a, cover the progresa made In the 

' 	 discipUnaiy preodInàrimntI prosecution and the further measutos to be taken to cxpditi th&r 

complotn. 	•. 	
1 

-( 	

oI sd-hc 	 5. In spite of the six monthly review referred to In pare 4 above, there may be some c*s.L whore the 

disciplinary casel criminal prosecution against the Government servant Is not concluded even after the exPLry 

of two years from the data of the meeting of the that OPC, *hlch kd Its findings In rasped ci the Government 

servant In a sealed covet In such a sftuatlon the appOinting authority may review the ci of the Government 
ervant, provided he Is not under suspension, to consider the daiIrabfty of g}ving him ad4ioc promotion 

keeping In view the following aspes:— •'"' 

aWhether the promotion of the officer will be against public Interest; 
b Whether tho charges are grave enough to warrant continued denial of promotion; 
c .Whethor thara Is any likelihood of the case com ing to a condusio,n In the near future; 
d) Whether the dealy In the flnaflsation of proceedings, departmental or In a court of I. Is not dlrsdly or 

indIrectIy attributable to the Government servant concerned: and 
- a) Whether there Is any Ielihood of misuse of official poson which the Government servant may 

occupy or ad-hoc pmmotlon, which may adversely ed the condud the dpanmamal 
casa/crWnlnaiprnsecut$on. 

The èppoIntIng cthorlty ehotild also consult the Central Bursau'àf Investigation and take their views Into 
acoouniwher.th. depazttnentai p4ocaadlngs or criminal prosecution arose out of ths kivastigstions conducted 
by,thaBuraau. 

• 	5.1 In case the appointlngauthority comes to a conclusion that ft would rKrt be against the public fritatast to 
allow ad-hoc promotion to the Government servant, Na case should be pieced bafor the naxtOPC held In the 

• 

	

	normal course alter the ,explry d.lha two year period to deddo wliothr,tha officer Is suitable jar promotion on 
ad-hoc basIs Wher..tho Government servant Is considered for ad-hoc promotion. the Departmental 

/ 

	

	 Pronlotlon Committee should make its assessment on the basis of the totality of the Individual's record ci 
service wIthouttakin Intô:aunt  the pending discIInary case/criminal prosecution against him. 

5.2 After a decision is taken to promote a Government servant on an ahoc baiLs, an order of promotion 
• 	 may be issued makIng it clear In the, order Itself that:- 

the promotion 'Is being made on purely ad-hocbasis and the ad4x promotion will not corder any right 
for regular promotiov grid 
the promotion shaIlbauntlI further ordems. It should also be Indicated In the orders that the 

• 	 Government reserve the right•to cancel the ad-hoc promotion and revert at any time the Government 
servant to the post from which he was promoted. 	 - 

5.3 lIthe Government servant concerned is auftted In the criminal prosecution on the merits of the case 

or Is fully exonerated In the departmental proceedings, the ad-hoc promotion already rrade may be confirmed 
°  and the promotion troatod as a regular one from the data of the ad-hoc promotion with U attendant benefits, in 

case the Government servant could have normally got hi, regular promotion from a data prior to the data of his 

ad-hoc promotion with ref orance to hls.plernent In tha DPO proceedingskept in the sealed cover(s) and the 

actual dale of promotion of the pirson ranked Immediately junór to him by the sam! DPC, he would also be 

allowed his due seniority and benefit of notional promotion as.envlsaged In pare 3 above. 

5.41 the Government servant is not auitted on merits in the  criminal prosecution &d purely on technical 

• • • • 'grourid5aiid Government either proposes to take up the matter to a hIgher court orb proceed against him 

deparlmeilaltyor If the Government servant Is not exonerated In the departmental proceedings, the ad-hoc 

promotion granted to him ehould be brought to an end. 

S..l.d ecv,r proe.durI 	6 The procedure outlined In the preceding paras should also be followed In considering the claim for 

for corMrwthon. 	 confirmation of an officer under suspension. etc. A permanent vacancy should be reserved for such an officer 
• • 	

• 	 •,whenhIscas.:lsplacodlnseaIed.verbythaDPC. 
SuI.d co.r procsdUre • 	 ': A Government servtht, who Is recommended for promotion by the Departmental Promotion Committee 

but In whose case any of the circumstances mentioned in pars 2 above arise after the.recommendatlons of the 
•

CM4 Under dotw Afte r
, DPC are recoived but before he is udually promoted, wM be considered as his case hod ben placed in a sealed 

pm~otkn • 

	

	 cover by the DPC., He shell not b. promoted until he is completely enerated of the charg$.agaiost him and the 
provisions contained In this OM wifi be applicable in his case also 

8 In so far as the personnel saMng In the Indian Audit and Arunts Department are concerned, these 

Instructions have biefl lsuod altar consultation with the Comptroller and AUdOI Geheral of India. 

9. Hindi version wilfo. 	• 	 • 	 • 

(M.S BAU) 
• 	 DIRECTOR 

• 	4) 	To 	 .'. 

• 	t liP Ill 	• 	 All Ministries and Departments of.the Government of India with usual number of spare coples. 
V 	 / 	No. 2201114/91.Estt(A) Elated tho14th Sept, 1992. 	 • 

Copytorwardedforiniorrn'atlonto:- 
1. Cntral Vigilance Co'trimbslon, New DelhI. 2. Central flureau of InvestIgation, New Delhi 

\\'fl • . 	

1 	3.. Unionpublic,SarvlceCommlssion,NOWDeIhI 4.' ComptrollerendAudOrGefleI.NeWD0th1  
C. President's Socrotari.aWlca-Presldents Secretariat/I_ok Sabha SecretariEt/Ray* Sabha Secretariat 

' 	
. '•,' 	 and Prime MInisters Office. 

• 	6. Chief Secretaries of All StatoSlmd Union Territories. 	• 	 • 	 • 	 / 

1 , 	 7.  All  Officers and Mministrativa Sections in the Ministry  of P.3rsonel, Public Gnovances and PonsoflS and 
• ' 	

' 	 Ministry of llomis Atlairs. 	, 	 ' • 

• 	 . • 	 • 	 '• 	 ' 	 '.. 	 • 	
(M.S. BALI) 
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.• 	 DIRECTOR 

• 	
• 	 ::' 	 ' 	 •..•••,•• 	 • 


